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THE HYDERABAD METROPOLITAN WATER SUPPLY
(VALIDATION OF WATER RATES AND SERVICE
CHARGES) ACT, 1988.

ACT NO. 30 of 1988
[14th September, 1988]

An Act to regulate the levy and collec-
tion of Water Charges in the twin-cities
of Hyderabad and Secunderabad in the
State of Andhra Pradesh.

Be it enacted by -the Legislative
Assembly of the State of Andhra Pradesh
in the Thirty ninth Year of the Republic
of India, as follows:-

1. (1) This Act may be called the

Hyderabad Metropolitan Water  Supply:

{(validation of Water Rates and Service
Charges) aAct, 1988.

(2) It shall be deemed to have come
into force on the 18th November, 1986.

*Recelved the assent of the Governor on the 13th September,
1988. For Statement of Objects and Reasons, please see the
Andhra Pradesh Gazette, Part IV-A, Extraordinary, dated the
10th August, 1988, at pages. 5 § 6.
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Definitiony. 2. In this Act. unless the CoOntext prhory jye FeQires,

{(8) ‘zrea’ meang such  of jhe portion of the
Hyderabad Cliy and the Hyderibgg Biitrier, which
1€ now served by the Hyderabag Metio Wier Worky

dmi shall include such other aren as the t.i}n.n.fernmonr,'

may, by notificatio, m the officing Gazeltie include in

the area 1o he served by the Hyderabag Metry, Water

Works;

b) ‘authority’ eans the  Hyderyhad Metio

) v v y . -~
Water Workg Authority constituted ondey section 3
of this Act; -

{2} ‘consumey OEANS apy owace  op MARLEBL
of & house binlding factory, BATACn, omep dround which
A . bl j; [ y i =

B oserved Ly a PIpe comnectinn from the Hydecabad.

Metrn Water Works and tncludes upy SOCIELy, assoni -
¥ s

tion, body or ETOUD which iz the CWRES or oocupier - of !

stich building, factory, sarden OF CPRn gransd,

(d) “department means the  Hyderabad e
Water Works Bepartmest;

i) tate’  meany he  amoupy payabls by

Consumer fo the Department o the wuley consuyned
from the pipe connection taken from the H
Metro Water Worles according to (he Scale of
fixed by the Authority frop the time firde

o

section 3,

i,‘igig{sgtuﬁﬁn 3. For the PUIposes of thiq Act, the Minister ¥

Meton poid Municipal Administration Department shall pe

E;%fi&ity Hyderabad Metro Water Woiks Authority,

Power to 4. The Authority may, by BOLHGA Homy order, -

arder Hxing ‘ ) o . .

o metors or {1} {2) the fixing within BuCh fima gy raay be

Gon of the  specified iy the said notificating by the COnSUmErs nf

ifi;‘?i’;fy 9 their own ©ost, of Ineiers  of all pipe tounectiong,

T whether now Or  existing Bametered CONNCE Gy
withint the whols of the area or 4 gart thereof:

g
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{b} the disconnestion of water sopply, shonld
ey consumer fail to comply wilh such Grder; or

(2} the fixing of wmeter departmenially or othep-
vise 2t the vosl of i CONSEHINGT.

5. The authority muay, by  potification order the ewer o
collection by the department of a rata from every ?lf:.—-.’i"??;?ﬁf'
consumer either  according  ty ‘the size of the pipe
eonnection or upon fixing of IEIErs on the quantity
of water consumed ag measered by the meters, ‘

6. The autbority may, by notification from thag Pover ie fix
o tims, fix and vary the r2ie, for the metered  and e e
fod-metered, filtered and unfiltered Water according
to the nature, of the use of the water is put o, whether -
for the domestie, comunercial, industrial or any other
pirpese as the case may be.

70 he authority roay, by aotification, order “the power w fix
collection by the Department of o TALE, from every e collection
consumer and the pipeline service charges for giving Servies
new’ connections, according o the nature of the e = 8.
of the water is put {6, whether for domestic, commereiol,
industtiul or any other putrpose as the  case may be,
and may vary the rates from tite to thine.

2. ‘Notwi‘ihﬁtandiﬂg aﬁything‘ia any fndgemest, Y dtidacion,
decreg, ordey of any  Cowt or Tribunal or other
Authority to the contrary, no levy and  collection  of
water  charges ag specified 'in GO, Ws, Wo. 645,
Housing, Flunicipal Administration and Lrbun Develop.
ment Department, dated the 20th HNovember, 1986
and . in GO, Ms. No, 933, ¥ousing, Municipal
Administration and Urban Developraent Department,
dated the 27th November, 1987 and uo collection of

pipelioe service charges as Specified in G.0O. Ms. No.

635, Housing, Wimicipal  Adwministration and Tidhan
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Development Department, dated the. 18th November,
1986, from the consumer whether for domestic,
commercial, industrial or any other purposes as the
case may be, shall be deemed to be invalid or ever 1o
have become invalid by teason only of the fact that
-such levy and collection was made when no provision
for such levy and collection was made and accordingly
the levy and collection of the water rates and pipeline
service charges as specified in the aforesaid Government
orders shall be deemed to - have been levied and
collected under the said orders as if this Act, was in
force on the day on which the charges were so levied
and collected and accordingly,—

(a) no suit or other - procesding shall - be
maintained or continued in any court against the State
Government or any person of authority whatsosver
for the refund of any water rate or pipeline service
charges; and

(b) no court shall enforce any decree or order
directing the refund of such charges. -

Repeat of 9. The Hyderabad Metropolitan Water Supply

ordinance &

of 1938 (Validation of Water Rates and Service Charges)
Ordinance, 1998 is hereby repealed.



